
ex•i"ed on the buia of anal)'lia of 
1hia data. The 01!8h0re area la in the 
Bay of. Benl&l, Mahanadl Basin. 
AerOinaeaettc and Seiamicl1eophysical 
eurveye were completed in 19fJ8. A 
3-well offshore exploration proaramme 
hu been planned which is expected 
tQ be completed by 1980-81. The flnt 
well w'is drllled to a depth of 2740 
metres end the second well is pre-
sently drilling below 610 metres. 

.Reported Opposition by Foretrp »rue 
Companies to Acqalsltlon of Shares b1 

Pabllc Flnaaclal 1Dstit11tlons 

6016. SHRI B. V. DESAI: Will the 
.Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is a fact that foreign 
drug companies are opposed to public 
financial institutions acquiring two-
thirds of the shares that are being 
disinvested as stipulated in the new 
drug policy; 

(b) if so, whether representatives 
of drug industry met him on 30th 
June, 1980 and had urged him to re-
move lliis stipulation and allow com-
panies to offer shares to the public; 

(C) what were the other points 
raised by them; 

( d) whether Government havf' 
taken any final decision in this regard; 

(e) whether any memorandum was 
also submitted by them in this regard; 
and 

l f) if so, whether Government 
have examined the same? 

THE MINISTER FOR PETRO-
LEUM, CHEM:ICALS & FERTILIZERS 
(SHRI VEERENDRA PATIL): (a) 

The Organisation of Pharmaceutical 
Producer.3 of India ( OPPI) had repre-
sented in a memorandum, inter alia.. 
that foreign companies diluting their 
foreign share-holding under the 
Foreign Exchange Regulation Act 
should not be"' required to disinvest 
2/3rd of the shares to be disinvested 
in favour of public financial institu-
tions. 
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(b) The representatives of the 
~  met the lrlinist.er (PetJ"oleum, 

Chemicala & Fertil.izem) and the 
Miniater of Stat.e on 9th July, 1980. 

( c) to ( f) The other points covered 
in the memorandum and during the 
meettn1 were as follows:-
(i) Regulation of. capacities on the 

baais of past production; 

(ii) Absence of provision for nor-
mal growth from year to year; 

(iii) Ratio of bulk d,rug production 
to formulation production; 

(lv) Classification of bulk drU&S u 
involving high technology or other-
whe; 

1v) Withdrawal of 27th May, 1981 
Notification and grant of C.O.B. 
licences; 

(vi) Consolidation of licences being 
restricted to drug industries only; 

(vii) Mandatory supply of bulk 
drugs to non-associated formulators; 

("viii) Constraints on export pre-
duction; 

(ix) Continuance of loan licensing 
for foreign companies; 

(x) ~ n policy; 

(xi) Interpretation of the term 
'New Article'. 

(xii) Abolition of brand names; and 

(.xiii) Drug pricing policy. 

While some of these points have 
been covered in the industrial -policy 
announced recently, no final dechions 
have been taken on the others. 

Oil and Gas ¥1 Bay of Ben&al ud 
Drillhlc in Kriabna-Goclavart 

6017. SHRI B. V. DESAI: 
SHRI P. M. SAYEED: 
SHRI G. Y. KRISHNAN: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: • 

(a) whether with the Bay of Ben-
gal throwing up promising oil and 
gas discovery, the Oil and Natural 
Gas Com.mission plans to take up 1oon 
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drilling up the aecoDd well in the 
Krishna-Godavart off shore; 

(b) if eo, when the work for drill-
ing the well will be started; 

( c) whether this drilling I.or second 
well will be near the first one where 
the oil was struck for the first time 
in the Bay of Bengal recently; 

{d) whether any :foreign assistance 
will be reqUired in this regard; 

( e) whether in view of the en-
couraging results the Union Govern-
ment are proposing to explore the oil 
drilling in all left over areas on a 
mass scale; and 

( f) if not, the main reasons for the 
same? 

THK MINISTER OJ' PETRO-
LEUJI, ~ & n:RTILIZERS 
(SHBI v:a:RENDRA PATIL): (a) 

Yes, Sir. The second well has already 
been taken up for drillin1. 

(b) '11le well waa spudded on 11th 
July, 1980. 

(c)Yes, Sir. The second well taken 
up f0;r drilling hs at a distance o:f 
about S.5 kma from the first. well. 

(d) No :foreign assistance for dril-
ling the well has been sought. How-
ever, the ONGC ia utilising a foreign 
rig on charter hire for drilling the 
second well 

(e) Yee, Sir. 

( f) Does not arii'3e. 

Agreement with USA for Minor and 
Medium Irrigation Projects 

8018. SHRI B. V. DES.Al: Will the 
Minister of IRRIGATION be pleased 
to .state: 

(a) whether 'it is a :fact that India 
and U.S. signed two agreements on 
30th June, 1980 for minor alld medium 
irrigation projects· , 

(b) if so, the main features of the 
agreemen·t; 

(c) what are the proiec1e that will 
be undertaken; and 

(d) when those projects are likely 
to be completed? 

THE MINISTER OF IRRIGATION 
(SHRI KEDAR PANDAY): (a) Yes, 
Sir, Two loan agreements totalling 
$ 35 million (RI. 28 eroreas) have been 
si,ened with U.S.A. on 30th June, 
198-0:-

(b) The first loan of $ 20 million is 
intended to meet the requirements ot 
Agricultural Refinance and Develop-
ment. Corporation for support of it.s 
programme to refinance lending b)' 
credit institutions tor elicible minor 
irrigation activities. The second loan 
agreement· o:f $ 15 million is for finan-
cing the local currency CQ9t of con-
struction of new and continuing and 
modernisation of exiatig medium iJTi-
gation projects in Rajasthan. 

The loans are repayable in 40 
yean, including a 10 year grace per-
iod and carry an interest rate of 2 
per cent per annum during the grace 
period and 3 per eent per annuam 
thereafter. 

( c) Und ?r the first loan of $ 20 
million, miL1or irrigation scheme i" 
t.b.e States approved by the Agricul-
tural Refinance and Development Cor-
poration would be covered. 

Credit aSJi.stance of $ 15 million ia 
for a group of medium irrigation pro-
jects identified by Government of 
Rajasthan for utilising this credit. 
Out of t.his list, thooe medium pr">-
jects which satisfy the techno-econo-
mic criteria evolved in consultatioa 
with USAID would be eligible fur 
credit assistance after they are appro-
ved by an Appraisal ~ '9fJt 

up for this purpooe in the Govera-
ment of Rajasthan{Central Water 
Commission. 

( d) For the first. loan agreemeat 
with AR.DC, the project assistance 
completion date is 30th June, 1982 .. 
The loan funds are to be utilised )JP 
31-3-1983. The project assistance com-




